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CENTRAL ADMINISTRATIVE THIWNJL 
GUINAHATII3ENCH 

No. 	2-1 

ç r) 	 • 	 a a  . • • • • . Applicant(s) 

• 	 .VersuS- 

•'2 	¶ ~ —;--.. 	. . . 
Respondent(s) 

Advocates for ppp1icant(s) 

Advocates for Respondent(s) 

Ojffice Notes 	 Dat 	- 	 — — — 	 — - 	 - 

' 9-12-96 	Learned counsel Mr.M.Chanda 

for the applicant. Learned r. 

C 	 ' 	 C.G.S.C. Mr.S.1li for the respon- 
tjf 	 I dents. 

98 	. 	

Heard Mr.M.Chanda for the 

,applicant. perused the contents of 

11 	 ' 	
'the application and relief sought. 

I find that this application is 

kA 'not to be admitted for scrutiny 

and decision. It is disposed of 

with the directions as mentioned 
I 	 I 

herein below. 
In this application the 

applicant has prayed for payment 

1 of subsistence allowance and to 
I 	 I 

,allow him change of Head Quarter. 

tMr.Chanda submits that he does not 

press the relief for change of 

• 	Headquarter. Therefore, this appli- 

cation is only for payment of 
subsistence allowance. The applic-
ant had submitted a representation 

dated 26-6-96 and reminder dated 

27.9-96 for allowing him subsis- 

,tence allowance to the Director, 
Postal Services, Nagaland. It has 

been stated that the representa-

tions have not been disposed of 

by the respondents. However, the 

• 	 applicant is directed to submit 

a fresh application to the compe-. 

tent authority of the respondents 
'within three weeks from to-day 

for payment of subsistence allow' 

ance to him during the period I 

co 



S 

O.A. 2 82/96 

9-1296 f süpèsjo, The respondents are dire 
ted to consider payment of subsisteec 

*a1làwrieto the applicant according 
to rules and tjorfflgit of his case. The 
teSpondents areLdi.rected to dispose of 
the representation of the applicant 
within 1 month from the date of its 

receipt by respondent No.3 the Director 
of Postal Services, Kohirna. 

This application is disposed of. 
No order as to costs. 

Copy of this order be sent to the 
counsel of the parties. 
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IN THE CENT1L ADMINISTTIV TRIBUNAL 

G UWAHAT I BENCH 

npp1ication under Section 19 of the Administrative 

Tribunals act, 1985, 

42 \' 
çc 

,v- 	
) 	 0A No, ______ 	____/96

Sri Srai Sam Jugeshwar Singh 

-versus-

Union of India & Ors 

• I N D E X 

Sl,No. .Annexure Particulars. Page No, 

• 1 - Application 1-13 

2 
- Verificaiora 14 

3 .1 suspension Order dated 15 
4,8.94 

4 2 Memorandu 	dt • 24 • 1.1995  16 

5 3 Id'emorandum dt. 	12.3096 17 
• 6. 4 i0Memorandum dt. 12.3,96 18 

7 5 'Memorandu 	dt. 	19,8.96 19 
8 6 Memorandum at. 17.6,96 20 
9 7 Representation dt,26.6,96 2_1 
10 8 Cetiiicate dt, 	26..96 
11 9 Representation d1.27.9,96 19 
12 10 Certificate at, 26,9,96 
13 11 Daily Order Sheet dt.16- 

10.96 
14 12 Proceeding of preliminary 

hearing at. 	16.10.6 
15 13 Letter dt, 29.9,96 

A
ir 	%P41A 16 14 

•. 
Leter at. 	25.8.96 

I a 
L7J4L2 (C 	i' Filed '•' Date: By 	: 

<N 



(DEC L9S 
-2- 

1 	bcultsoftiiep 

Shri Serai Sarñ JugeshwarSingh 

• S/a Sj-1  S. $bochou 

Imphal 

2. 	Particulars of the flespondents, 

1 	Union of India 

Through Secretary, Govt of India, 

Ministry of Commun [cation, 

Deptt of Posts, 

New Delhi. 

2 	Chief Postmaster General, Govt. of India, 

North Eastern Ciräle, 

Shillong 

3o. Director of Post 	iices, 

Naga land, Kohima 

P.O. Kohima 

Ng iand. 

4 	hri A.R.Bhowmick (Inquiry Officer) 

Superintendent of Postal Services, 

Dharrnanag, Division, 

P.O. Dharmanagar, 

North Tripura 

?garla 

..Respondents, 
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311 	 Particulars for which this application is made 

This application is made for payment of subsis- 

tence all•owanc,e with effect from 4.8.1994 (date of 

suspension) till date and for setting aside the Exparte 

proceeding of Preliminary inquiry Proceeding dated 

16.1096 and also for a prayer to allow the applicant 

to stay at Imphal during the period of departmental 

proceeding. 

4. 	Jurisdiciori 

That the applicant declares that the subject 

matter of this Application is within the jurisdiction 

of this Hon'ble Tribunal s  

5 	. Limitation 

That the applicant, declares that the application 

is within the prescribed time lilthit of the Administrative 

Tribunals Act, 1985, 

6, 	Facts of the case 

6.1) '  That the applicant isa citizen of India as 

such he is entitled to all the rights and privileges 

as guaranteed under the Constitution of India. The appli-

cant was serving as Assistant 3uperintendent of Post 

Offices, Kohima, under the Director of Postal services, 

Govt. of India, Kohima. The a1piicant is nov4 placed under 

suspension vicie order under Memo No B-444 dated 4.894 

issued by the Director,postal Services, Nagaland, Kohirna, 

Conbd.,.. 

i 
9L 
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6.2) 	Thatyour applicant was initially appointed 

on 146.1967 as time scale clerk, thereafter -promotes -as 

U.D.C. in the circle office, Shillong in the year 1973, 

again he was promoted as Inspector of Post Offices in 

the year 1975 and the applicant further promoted to 

the post Assistant 5uperintendent of Post Offices in 
ft 

the year 1991 and posted at KoIiima with effect from 

3O9.191 

63) 	That your applicant while serving at Kohima 

left for his hometown. at Imphal on casual leave in the 

end of July, 1994 to viit his family members and there-

after during his leave :  the applicant had fallen sick 

at his hometown at Imphal and accordingly send a telegram 

/ 	to the Director of Postal Services, Nagaland, Kohima for 

extension of leave on medical ground. During the period of 

stay at Imphal on leav the applicant received an order of 

suspension issued by the Director of Postal Services, 

Naga•land, Kohima under Memo No B-444 dated 4.894, 

whereby it is ordered that the applicant is placed under 

suspension in Exercise of Power conferred by 5ub-rule- 

(1) of Rule 10 of the CCS (COA) Rule 1965 with immediate 

effect4 It is further ordered that during the pEriod, the 

suspension order remain in force, the headquarter of the 

applicant should be Kohima and the applicant should not 

leave the Headquarter without obtaining the prior permi-

ssion from the Director, Postal Services, Kohima that 

thi-e to remain the Headquarter during the period of 

suspension is arbitrary, unfair and illegal and to that 

extent the suspension order is liable to be set aside and 

quashed. 

A copy of the Suspension order dated 4.8.94 
is annexed as Annexure-1. 	. 

/-. -- 	- 	- 	- 	--------------------- 	-- 
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III 

ted 4.8,94, 

it is infbrmed to the applicant that the orders regarding 

subsistence allowances admissible to the app'icant  during 

the period of suspension would be issuad separately. 

Be it stated that no order of subsistence allowances 

has been issued in favour of the applicant till filing 

of this application inspite of repeated representations 

to the. Director of Postal Services submitted by the 

applicant with copies to the Postmaster, Kohima Head 

Post Office. 

	

6.5) 	That the suspension order dated 4.8.94 

again confirmed by the Director of Postal Services, 

Shillong vide under Memo No. VIG/4/1-5/85 dated 24.1.95. 

A copy of the Memo dated 24.1.1995 is 

annxed as Annexure-2, 

	

6,6) 	That most surprisingly, no order for payment 

of subsistence- ailowance was issued in respect of the 

applicant although order of suspension was issued long 

back i.e. on 4.8.94 and no initiative was taken by the 

Postal Authorities for release of subsistence allowan-

ces, however in the meantime, charge sheet was issued 

against the applicant vide Memorandum No. B-1/Discipli-

nary/S.J.Singh dated 27.7.1995, whereby it is proposes 

to hold enquiry against the applicant under Rule 14 of 

the CCS (CCA) Rules, 1965, wherein it is alleged that 

the applicant did not perform the duties as required under 

the rules and also brought allegation of fraudulent 

obtaining of Pay and allowance of EDDA, 

Contd.....  

Wr 
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6 7) 	That the appointment of inquiry officer and 

presenting was ordered vide order under Memo No. B1C/ 

S.J.Singh dated 12,3.96 whereby Shri J.MDutta SPOS 

Manipur Division, Imphal and Shri VTDasan, 

Inspector Divisional Office, Kohima as the inquiry 

authority as well as the pre?enting officer respectively. 

A Copy of the Memorandum dated 12.3.96 is 

annexed as Annexure 3 and 4 respectively, 

	

6.8) 	Most su:.prisingly, the appointments of 

Inquiry °fficer, Shri ,M,Dutta,. SPO's of Manipur Division; 

Imphal and appointment of pesenting officer Shri V.T.  
CA 

Dasan, C4elc Of fic-ei, Divisional Office, Kohima has been 

cancelled on the ground that the preliminary enquiry of 

the case against the present applicant has been conducted 

by them. The cancellation of appointment order was passed 

under letter No. Bl-Disc-S.J.Singh dated 17.6.96 and 

Shri A,R,Bhowmick, Superintendent of Post Offices, 

Dharmanagar.Division (Tripura North) and Shri D.C,Deb 

ASPO' Kohjrna Sub-division has been appointed as inquiry 

officer nd Presenting Officer respectively by Director.  

of Postal Services vide Memo No, Bl/Disc/SJ.sjngh 

dated 19.8.96 and under Memo No, Bl-Disc-S.J.Singh dated 

17.6.96 to conduct the inquiry of the case against the 

applicant. 

Copies of the appointment order dated 19.8.96 

and 17,6,96. are ennexed as Annexure  5 & 6 respectively, 

6,9) 	That your applicant vide his letter dated 

2 6,96 addressed to the Director of Postal services 

Kohima, requested for change.of Head quarter on compàss. 
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ionate grounds and further requested for immediate 

release of subsistence allowance. it is stated by the  

applicant in the said applications that t is diffiult 

on his part to stay at Kohima as no payment of subsis-

tence allowance is made to the applicant and it is 

prayed for payment of arrear subsistence allowances. 

Copiesof his representation also forwarded to Post-

master, Head Post office, Kohlma but to no result. Due 

to non-payment of subsitence allowance the applicant 

is passing through extreme financial hardship and is 

likely to face starvation. The applicant also enclosed 

necessary unemployment certificate alongwith represen- 

tation dated 266,96. This actioi-  of the respondents are 

highly, arbitrary, illegal and unfair. 

Qopies. of representation dated 26,6,96 are 

annexed as Annexure 7 & 8 respectively. 

6,10) 	That your applicant beas to stte that the 

Inquiry Officer, vide his Memo No. Rule-14/96 dated 

10,,96 informed the applicant that the date of preli-

minary hearing has been fixed on 16,10.96 at i000 hrs 

at Dharrnanagar in the chamber of the Incuij Officer 

and it is direted to attend the hearing on the dte, 

time and venue fixed for the purpose. The applicant 

immediately after receipt of the letter dated 10,9,96 

submitted his representation dated 27.96, addressed 

to the Inquiry Officer Le. Superintendent of Post 

Offices, Dharmanagar Div±5±0, whereby it  is inform'd 

that the Post Master, Kohima, did nottake any action 

regarding payment of subsist.nce a o\Jance o the 

Cond. ...  
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of the applicant since 4.8.94, and it is further 

stated tha.txx± Director of Postal Services 

Kohirria also did not takeX any action for subsistence 

allowances and it is further stated by the applicant 

that he may not be able to attend the preliminary 

hearing on 16.10.96 due, to financiel stringency and the 

applicant also requested the Inquiry Officer for taking 

timoly action for payment of the same at an early date. 

The copy of the same has been forwarded to the Postmaster 

Kohima and Director of Postal Services, Kohima for early 

action but to no result.Be it stated that unemployed 

certificate also enclosed alongwith his application 

dated 27.9.96. 

A copy of representation dated 27.9.96 and 

enernployment certificate enclosed as Annexure 9 & 

10 respectively. 

6.11) 	That the applicant could not attend the 

preliminary inquiry on 16.10.96 at Dharmanagar, due to 

financial hardship and. the preliminary hearing was 

held ex-parte, and daily order sheet was sent to the 

applicant wherein it is stated that the regular hearing 

of the case will commence from 11.12,96 and may continue 

upto 12.12.1996 in the office of the Inquiry Officer at 

Dharmanagar. Be it stated that non-payment of substence 

allowance to the applicant since 4.8.94 by the Postal 

authorities with the xpp1.t.uantxfxmm sole intention to 

deprive the applicant from availing reasonable oppor-

tunity to defend his case before the inquiry authority, 

- 	 / 	it is a big conspiracy and the pre-planned, to deny the  

• 	
. 	S o,A,t 
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benefit of natural j uster, Deause 	e •u ority 

knows it well that the applicant cannot attend the 

inquiry without payment of substence allowance which 

has been withheld byX the authorities without any 

authority of law and therefore in the circumstances 

the .proceding of ex-parte preliminary hearing be 

set aside and quashed. 

A copy of the daily order sheet dated 16.10.96 

is anneëd as Annexure 11 and 12 respectively. 

	

6.12) 	That the Director of Postal Services, vide 

his letter No. B1/Disc/S.J.Singh dated 9.7.96, informed 

the applicant that his request for change of headquarter 

is rejected and further called his explanation as to 

why hehad left the station without permission, vide 

his letter 25.8.96 replied the same. 

Copies of letter dated 9.7.96 and reply dated 

25.8,9 are enclosed as Annexure 13 and 14 respectively. 

	

6.13) 	That the applicant begs to state that the 

inquiry has been proposed to be held at Dharmanagar 

and moreOver no substence allowances was released.since 

8,4.94 therefore it is just impossible for the applicant 

to stay at Kbhima without any source of livelihood. 

Therefore the decision of authoritiCs for non-payment 

of substénce allowances and on the other hand for 

insisting to stay at Kohima, is t1le arbitrary exercise 

of official powers. Finding no other alternateve the 

applicant approaching this Hon'ble Tribunal for redressal, 

of his grievances by filing this Original Application, 
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-GROUNDs-- 

1. For that the applicant is legally entitled 

for payment of subsistence allowance under 

relevant rules immediately after the issuance 

of suspensiofl order dt, 4.e.9, 

For that subsistence allowance has not been paid 

to the applic'ant with an ulterior motive to 

deny reasonable opportunity to attend inquries 

and also defending the caseof the applicant. 

For that•the applicant submitted repeated 

representations to the concerned authorities 

for release of subsistence allowance but to 

• 	 nàiresult. 

4. For that the applicant could not attend the 

preliminary inquiry on 1610.96 in the of ice 

of the Superintendent of Post Office 1  Dharmanagar 

due to financial stringency. 

5, For that the applicant and his members of family 

are facing extteme financial hardship and almost 

at the stage of starvation due to non-receipt 

of subsistence allowances during the period of 

suspension with effect from 4.8,9, 

6. For that it is not possible on the part of th 

applicant to stay at Kohima without subsistence 

allowances and also due to financial stringencies, 

70k. For that the applicant informed the concerned 

inquiry officer for release of his subsistence 

allowances to enable him to attend the preliminay 

enquiry but to no result,' 

LWL a 	1-. 	 - 

GI 
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or that tnere appears no difficulty on the 

partof the respondents to allow the applicant 

to stay at his home town at Imphal since the 

inquiry is being conducted at Dharmanagar 

8. 

Djvjs ion 

9, For that withholding of subsistence allowances 

by the respondents is highly arbitrary, illegal, 

unfair, whimsical and the same is colourable 

exercise of power. 

10. For that the preliminary inquiry held ex-parte 

without releasing the subsistence allowance with 

an ulterior motive to restrain the applicant 

to attend the preliminary inquiry at Dharmanagar 

Division, 

8, 	Interim Rellers prayed for 

During the pendency of this application the applicant 

prays for the following interim reliefs : 

1.. That the respondents be directed to release the 

subsistence allowances alongwi€h arrears in 

respect.of the applicant with immediate effect 

with effect from 4.8.1994. 

2, That the departmental proceeding initia -ted 

under Memo No, RR949xdat 	- i/ 	 /$ .T• 

dated 29g be stayed till release of subsis- 

tene allowances 

The above reliefs are prayed on the grounds explained 

in paragraph 7 of this application, 	- 
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9 4  Detiis of the remedy exhausted 

There is no other scope/remedy save and except 

filing this application before your Lordships. 

10. That the matter is not pending in any Court/Tribunal. 

11, Particulars of the Postal Order : 

II4 
Postal Order No. 	:- 	 7g°1o215 

Date of Issue 	:- 3Lt  

Issued from 	 :- 	 ,P,,Guwahati 

Payable at 	 :- 	 G,P.O.,Guwahati 

Details of Index 

An Index showing the particulars of documents is 

enclosed, 	- 

List of enclosures 

is per Index. 
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I, Shri SGraj. Sam  Jugeshwar Singh, son of Shri S
.  

ochou, aged about 	years, resident of 

applicant in this application do'hereby delare that 

the statements made in this application are true to 
my knowledge and belief and I have not suppressed any 

material facts 

I sign this verification on this the L'L,iay of 

December, 1996, 

Signature 
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DEPARTMENT OF POSTS. INDiA 

OFFICE OF THE DIRECTOR OF POSTAL. SERVICES 

NAGZALAND. KOHIMA 

Memo : B-444 

Dtd. Kohima 4.894 

Whereas disciplinary proceedings against 

Shri s.J.Singh, ASPOS, Kohima Sub Dn is contemp1ated 

Now, therefore, the undersigned in exercise of 

the powers conferred by sub Rule (1) of Rule 10 of the 

0CS (0CA) Rule 1965, hereby places the sid Shri SJ, 

Singh under suspension with immediate effect 

It is further ordered that during the period 

that this order shall remain in force the Headquarters 

of Shri S.J4Singh should be Kohima and the said Shri 

SJ.Singh shall not leave the Headquarters without 

obtaining the previous permission for the undersigned 

• Sd/- Patrick Ingty 

Director of Postal Services 
Naga land, Kohirna 

Copy to 

1 	Shri S.J.Singh, ASOS Kohima sub Dn for information 

Orders regarding subsitence allowances admissible 

to him during the period of his suspension will be 

issued separa.tely.  

24 	Shri N.ICDas, PM, Kohima HO.. 

3-5 PIF of the official/Suspension reqister/Punishment 

register.  

6T Spare 

Sd/- Illegible 

Dii'ector of Postal Services 
Nagaland, Kohima 

4'. 
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DEPARTMENT OF POSTS 

OFFICE OF THE CHIEF POSTMSTR GENERAL, N.E. CIRCLE 

SHILLONG - 793001. 

Memo No, VIG../4/15/85 	Dated, Shiliong_1,the 24th Jan.1995 

Whereas disciplinary proceedincs against Shri S.J.  
3ingh, A,S.P,O,, Kohima Sub-DIvn, is contemplated, 

and Shri S.J,Singh, A,S.P.05, Kohima Sub-Djv. was 

placed under suspension by the Director Postal Services, 

Nagaland Division, Kohima vide his memo No. B-444 dated 
4,8,'9 

Now, therefore, the aforesaid order of suspension 

is hereby confirmed 

• 	Sd/- 

(A.N.D. Machan) 
Director of Posial Services, 

Shillong-793003 

Copy to : 

1 4 	Shri S.J.ingh, A.S,P. Kohima Sub-Divn, 
Kohima-797001, Nagaland. 

The  Director Postal Services, Nagaland Divn, 
Kohjma-2 	797001 with reference to his No. 
B-444 Pt, -II dated 6,1,1995, The copy of Shri 
S.J.Singh may be sarvea to him under receip€. 

Office copy. 

4. 	Spare, 

• 	Sd/- A.N.D,Kacharj 
irector of Postal Services, 

Shillong-793001 

H: 
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DEPARTMENT OF POST : INDIA 

OFFICE OF THE DIRECTOR POSTAL SERVICES 

NAGLAND : KOHThA : 797001 

Memo NO. 131/Disc/S.J.Singh, 

Dated,.KOhima the 12.3.1996 

ORDER 

Whereas an inquiry under Rule 14 of the Central 

• 	 Civil Services (CCA) Rules 1965 is being held against 

• 	 Shri S.JSingh, the then ASPOS, Kohima Sub-Division 

Kohima (under suppénsion). 

And whereas the undersigned considers that an 

Inquiry Authority should be appointed to inquire into 

the charges framed against the said Shri S.J.Siñgh. 

Now, therefore, the undersigned in exercise of 

the powers conferred by Sub-Rule (2) of.the said rule 

hereby appoints 5hri J.M. Dutta, SPOs, Manipur Division, 

Imphal, as the Inquiry authority to inquire into the 

charges framed against the said Shri S.J.Singh. 

• Sd/_ 
(P.P.Solo) 

Director Postal Services 
Naga land, Kohima 

Copy to : 

1, 	Shi JM,Dutta,SPOS,Impha1, Inquiry Officer for 
information and necessary action (Copy of. the 
articles of charges enclosed). 

2 	Shri V,T.Dasa, P/O C.I. Divisional Office, Kohima 
for information and necessary action 

3, 	Shri S.J,Singh, Ex-ASPOs, Kohima for information. 

4. 	Spares 

Sd/- Illegible .12.3.96 

(F. P. SOLO) 
Director Postal Sàrvices 

LQ'¼( 	Naga land, Kohima 
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DEPARTMENT OF 1-OST INDIA 

OFFICE OF THE DIRCT0R POSTAL ShRVICES 

NAGALAND : KOHIi'j : 793001 

iIemo No. Bl/Disc/S.J.Singh, 

Dated, Kohirna the 12.3.1996 

0 R D E R 

Whereas an inquiry under Rule 14 of Central Clvii 
Services (CCA) Rules 1965 is being he 	against Shri S.J. 
3ingh, the then ASPOs, Kohima Sub-Division, Kohima (Under 
suspension). 

And whereas the undersigned considers that a 
Presenting Officer should be appointed to present on 

behalf of the undersigned the case in support of the 
articles of charge, 

Now therefore, the undersigned in exercise of 

the powers conferred by Sub-Rule (5) of the said. 1 'ules 
hereby appoints Shri V.T. Dasan, C.I. Divisional Office, 
Kohima as the Presenting Officer. 

(. P. SOLO ) 
Director Postal Services 

Nagaland, Kohima 

Copy to :- 

Shri J,MDutta, 1,0 (5updt, of POs, Nanipur 
iViSjon, Imphal) for information and necessary 

action. 
S
hri V.T.Dasan, P.O (C.i, Divisional Office, 

Kohima) for information and necessary action, 

Shrj S.J.Singh, Ex-SpO5, Kohima for information. 
4. 	Spare. 

Sd/- Illegible 12.3.96 
(F, P. SOLO) 

Director Postal Services 
- 



Annexure-5 

DEPARTMENT OF POT : INDIA 
OFFICE OP THE DIRECTOR QF POSTAL SERVICES 

NAGALAND : KOHIMA : 797001 

Memo No, B1/Disc./S.J0Singh 

Dt. Kohima the 19.,96 

ORDER 

Whereas an inquiry under Rule 14 of the Central 

Civil Services (cca) Rules 1965 is being held against 

ShriS.J.SinghEx-ASPOS Kohima (IJ/S)v 

And whereas the undersigned considers that an 

Inquiry authority should be appointed to inquire into 

the charges framed against the said Shri SJ.Singh. 

Now, therefore the undersigned in exercise of 

the powers conferred by SubRule (2) of the said rule 

hereby appoints Shri Amulya Ratan Bhowmi, Supdt. of P0's' 

Dharmanagar Dvn. Dharmanagar (Tripura North) as the 	-. 

Inquiry Authority to inquire into the charges framed 

against the said Shri S.J. 5 ingh. 

• 	 Sd/- 

S. 	
(F,P,SOLO) 

Director of Postal Services 
Nagaland, Kohima-79001 

Copyto  

1 	Shri A.R,Bhowmik, I/O Supdt. of P0's Dharmanagar 
. 	(Tripura North) for information and necessary 

• . 	. 	. 	hction(Charge sheet and certificätes of delivery 
enclosed), 

2, . Shri D,C,Deb, P/o ASPO's Kohima for information and 
necessary aótion. 

3. 	Shri S.J,Singh Ex-ASPO's Kohima(u/s): for information 
This office memo ofeven No. dtd 17.6.96 stands 

• 	 cancelled 
Sd/- Illegible 

(F. P. SoLo) 
Director of Postal Services 

Nagaland, Kohima-797001 

94 



Annexure-6 

DEPARTMENT OF POST : INDIA 
OFFICE OF THE DIRECTOR OF POSTAL SERVICES 

NAGALAND : KOHIMA : 797001 

No, Bi. Disc.S.J.Singh 

Dt. kcohma the 17.6.9 

ORVDER 

Uhere as inquiry under Rule 14 of Central Cjj1 

Services (CCA) Rules 1965 is being held against Shri 8.0, 

Singh, Ex-APOs Kohima (under suspension). 

And whereaa the undersigned considers that presentirg 

officer should be appointed to present on behalI: of the 

undersigned the case in support of the articles of charge. 

Now 1  therefore the undersigned in exercise of the 

• 	 powers conferred by sub-rule (5) of the said rule hereby 

appoint Shri D,C,Deb, ASPOs Kohima Sub-Divn. Kohiraa dS the 

presenting Officer. 

(F.?. soLo) 
Director of Postal Services 

Nagaland, Kohima-797001 

Copy to 

Shri A,R.Bhowmick 1.0. Supdt. of POs Dharmanagar Divn, 
Dharnanagar(Trfpura North) for information, 

6hri D.C.Deb, ASPOs Kohima D. 0 for information and 
necessary action. 

Shri S,J,Singh, Ex-ASPOs Kohima for information, 

Sd/- Illegible 17,6.96 

Director of Postal Services 
Nagaland, Kohima-797001 
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To 

The Director of Postal Services, 
Naga land Division, 
Kohima-797001 

Sub : Headquarters while under suspension. 

Ref 	Ybur Office iiemo No. 3-444 dt. 4.8.94 

Sir, 

I W]d like to write that while I was on leave on 

medical:.;ground at my residence at Mongshshngei, Imphal 

then DPS Kohima placed under suspension vide his Office 

Memo cited above which was horn delivered throug the 

S,P.Os Imphal. But unfortunately noaction was Laken 

for payment of subsistence allowance without which it was 

next to impossible for me to stay at Kohima, 

Secondly due to sudden deaths of my only brother 

on 2912,1993 and my eldest sone on 29,394 both my aged 

father who was left above for 14 years to own destine due 

to my postings out of my hometown and my wife became 

mentally retarted and in such domestic ituation my 

presence at home was unavoidable and had to stay along 

with theme 

In the face of the above mentioned circumstances, 

you are .earnestly requested to approve my Headquarters be 

tempoarily fixed at Imphal during the period of suspensf 

Yours faithfully, 

Sd/- 	26.6,96 

S.J.SINGH 

ASPOs, Kohima Sub-division 

(U/s) at Mongsangej., Imphal 

P1  
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T.o 

The Director of Postal Services, 
Nagaland Division, Kohima-797001 

Sub : Subsistence allowance, Ic 

Ref ; Your Memo No. 3-444 dabed 4.894, 

Sir, 

Kindly refer to your memo cited above. It 

appears that so far no order for granting of subsistence 

allowance to the undersigned, in connection with the 

above noted case, has been issued thereby making untold 

hardship just to subsists for getting an opportunity 

to defend himself from the charges fnamed. 

Hence your are requested kindly to issue the 

orders, including retrospective orders, at an early date. 

Here it Is to mention that the department took a period 

from 4.8.94 to 17.6.96, for placing the undersigned, under 

- suspension and to appoint the 1.0. and P.O. subsequently. 

the delay delay of which is not attributable to the 

undersigned. 

Yours faithfully, 

•Sd/- 26-6-96 
(S.J.SIiGH) ASPOs, Kohjma 
(U/s) at Viii & P.O.Mongsangej 
Via 5ingjmei Bazar S.O.  Copy to Manipur : 

The Post Master Kohima,H2O. He is requested to make 
group insurence, contribution and HBA recovees oniy from 
the subsistence allowance also it is to mention that the 
undersigned did not occupy any Govt. quarter -s, and staying at Imphal Since 1.8,94 The necessary certificate of non-
employient is enclosed herewith, The Subsistence allowance 
alongwith arrears of Bonus if any, may kindly be remiLted 
by service M.O. as admissible under rule 41 of P&T Manual 
Vol III,to my the address given above. 

Sd/- 3 .3. 5 ingh 26.6.96 

-J 
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vy-c -v (e o) 

- j - 

C E Ft T I 1? L C 	T E 

I, S.J.Singh, hnving been ijlaced under 

suspension by order No. B-444 dnted 4.8.94 of b?S, 

	

iKohima while holding the post of 	iohih1a Sub- 

bivision do hereby certify that I have riot been 

employed in any business, prefession or mention for 

profit/remunerition/salary. 

	

/ 	.J.Jingh 26.6.96 

Viii & P0 Nongsangei 
Imphal 
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Annexure -9 

To 

Shri A.R,Bhowmjk 
$uperintendent of Post Offices, 
.Dharmanegar Division 
Dharmanagar 799250 

ubjec.t : Rule 14 inquiry case. 

Reference : Your memo No. Rule 14/96, 
dated 109.96. 

Sir, 	•. 

With reference to your memo cited above it is to 

intimate that the Post Master, Kohima, H.O., did not 

take any actionto draw and disburse the subsistence 

allowance of the undersigned S.inóe 04.08.94 and also It 

appears that the D.P.S. Kohima did not take action for 

tImely review of the subsistence allowance as enjoined 

in para II of F.R.53 (1) (ii) (a). Now due to financial 

stringency it is afraid that the undersjgned may not be 

able to attend the Preliminary hearing on 16.10,1996. 

You are therefore requested to take timely action so 

that the subsistence allowance may be paid at an early 

date (including retrospective revision). 

Sd!- 
.. (S.J.SINGH), ASQs, Kohirna 

(U/s) at vill & P.O.Nongangej 
Via S.J. Balak 3.0, Imphal 

Copy to : 

1, 	
The Postmaster Kohima H.O. 797001- He is requeste to refer to my.endorse 	let: er No, nil dated 
260696 under ingjamej Bazar 3.0. R.L. No. 1396 dated 2 6.6.96..He is again requested to take early 
action as per the provisions of P.R. 53 (1) (ii) (a) 
GIMP 0.N. No. F 19 (4 )-E,IV/55 dated 17,6.e5a and rule 41 of P&T Manual Volume iii. A certificate 
of employement is also enclosed herewith. 

2 	
The Director of Postal Srvices,797OQ1 He is requested  
kindly to refer my letter No. nil dated 26.6.96 under 
±najonil Bazar S.Q.R.L.No. 1395 dated 26.6.96 and 

take early action for retrospective revision of the 
Subsistence allowance with effect from 2.11.94. 

Sd/ 3 .J.Singh 27..95 



I 
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Annexure-li 

INQtJIRY UNDk RULE 14 o. c.c.s (ccA) RULES 1965 
AGLUNST SHRI S. J. SINGh, 3PO, KOIiIMA NO UNDER 
SUSPENSION. 

DiAILY ORDE±?. SHEET 

16.10.96 : Preliminary hearinç of the case is held at 

Dharmanagar, Shri.S.J.singh, .C,O, (Charged 

Offijal) submitted one representtion dtd. 

27.996 ex.ressing doubt if he could be able 

to attend the hearing as he vas not in receipt 

of subsistence alidwance. Copy of the repres-

entation endorsed to D.P.S. Kohima, 5ince the 

payment of subsistance allowance and functions 

of 10, are independent to each other 1  i.o. 
cannot passs any order excdpt that P.M is 

made aware of the same for further necessary 

action, The preliminary hearing was held 
ex-parte, 

Regular hearing into the case will 

commence from 11.12,96 and may continue üpto 

12,12,96 in the office of the undersigned at 

1000 hrs, No. separate notice will be issued 

to C,O, •or P.O. or the prosecution witnesses, 

P.o. will take action for appearance of P.,5 
accordingly, In the meantime P.O. will arrange 

inspection of documents by the C,O. listed 

in the memo of charges on a fixed date within 

15,11.96. Copy of the order sheet alongwjth 

copy of the Proceedings are mace over to P.O. 
and the same posted to C,O. 

Sd/- Illegible 16,x.96 

A Inquiry Officer 

H : 
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Annexure -12 

SUBJECT 

	

: 	Inquiry under Rule - 14 of C.C., (ccA) 
Rules 1965 agains• Shri S.J.Singhspos 
Kohima under suspensjon 

REP 	
D.PS., Kohima Case No. •Bl/DIsc/s.J,sjflh 

VENUE 	
Office of the Supdt. of Postoffic5s, 

Dharmanagar Divn., Dhrmanagar,  

TIME 	: 	1000 Mrs. 

	

DATE

; 	16.10.96 

Shri S.J.Singh, the charged official is absents 
Shri D.C. Deb, Presenting Officer is present. Preliminary  
hearing is held ex-parte, 

Sd/- Illegible 16.x.96 

A. R. BHOWMIK) 
S 	 Inquiry Officer 

& 

Supdt. of Post Offices, 

Dharrnanagar Division 
Dharrnanagar 
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AnneXUrel3 

DEPARTMENT OF POST : INDIA 

OFFICE OF THE DIRECTOR OF POSTAL'SERVICES 

NAGALAND : KOHIMA 	797001 

NO. B1/Disc/S.J.Singh 

Dated Kohima 	9.7.96 

TO 

• Shri S.J.Singh 1  
ASPO's Kohima 	(/s) 

• Viii & P,O. Mongsangei 
Via Singjamei Bazar DO 
Imphai : Manipur 

Sub : request for change of headquarters. 

• With reference to your representation dtd,26.6.96 

- your request for change of headquarters is rejected. You 

• are also hereby asked to explain as to khy you had left 

• station without any prirtission of intimation, Your 

explanation should rcach this office with 10 (ten) days 
/ 

of the receipt of this letter, 

Sd/- F.P. SOLO 9.7.96 

Director of Postal Services 
Nagaland : Kohima-797001 

H .: 	.• 	•. 
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